
CRP. No.27/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

17.06.2015   

 

  

 As prayed for by Ms. R.Paul, learned counsel appearing 

for the petitioner, list this case on 01-07-2015.  

 

  

 

 

       JUDGE 

 

 

S.Rynjah 
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MC[WP(C)] No. 112/2015 
in WP(C). No.77/2015 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
 

17.06.2015   

 

  

 Heard Mr. N.D.Chullai, learned Sr. counsel, assisted by 

Mr. B.Khyriem, learned counsel appearing for the applicants 

who are the respondents No. 4 and 5 in the main writ 

petition, Mr. V.G.K. Kynta, learned Sr. counsel, assisted by 

Mr. K.K.Khongjoh, learned counsel appearing for the 

respondent/writ petitioners, Ms. P.S.Nongbri, learned counsel 

appearing for the respondents No. 1, 2 and 3, and also Mr. 

P.Nongbri, learned counsel appearing for the Proforma 

respondent No.6.  

 

2. The miscellaneous application is filed by the 

respondents No. 4 and 5 under Article 226(3) of the 

Constitution of India for vacating the interim order dated 23-

04-2015 passed in the connected WP(C) No. 77/2015. It is the 

further case of the applicants in the present misc. application 

that the said interim order dated 23-04-2015 was passed 

without furnishing the copy of writ petition and documents 

annexed thereto and also without giving any opportunity of 

being heard to the respondents No. 4 and 5 before passing the 

said interim order. The present misc. application was filed on 

01-06-2015 after serving the copy of the misc. application to 

the learned counsel appearing for the writ petitioners i.e. in 

whose favour the said interim order dated 23-04-2015 had 

been passed.   

 

3. Mr. V.G.K.Kynta, learned Sr. counsel appearing for the 

writ petitioners contended that the said interim order dated 

23-04-2015 was passed after hearing the respondents No. 1, 
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2, 3 and 6. But it is clear from the records that the said 

interim order was passed on 23-04-2015 without furnishing 

copy of the writ petition and documents annexed thereto to 

the respondents No. 4 and 5 and without hearing them. 

Therefore, it is the submission of Mr. N.D.Chullai, learned Sr. 

counsel appearing for the respondents No. 4 and 5 that under 

the constitutional mandate under Article 226(3) of the 

Constitution of India, the said interim order dated 23-04-2015 

which was passed without hearing the present applicants and 

also without furnishing copy of the writ petition to 

respondents No.4 and 5 shall stand vacated after expiry of 

2(two) weeks from the date of furnishing copy of the present 

misc. application to the learned counsel appearing for the writ 

petitioners in whose favour the said interim order dated 23-

04-2015 had been passed.  

 

4. After hearing the submission of learned counsels 

appearing for the parties, it appears that there is dispute as to 

who will be the Sordar of Sohsarat Village. It is also the 

submission of learned counsel appearing for the District 

Council that in the absence of Sordar of Sohsarat Village, the 

Chief can take over the administration of the village. 

Considering the submission of learned counsels appearing for 

the parties, the interim order dated 23-04-2015 shall stand 

vacated. However, for the ends of justice in the given case, the 

administration of the Sohsarat Village shall be carried out by 

the Chief till the disposal of the connected writ petition i.e. 

WP(C) No. 77/2015.  

 

 

 

 

       JUDGE 

 

 

S.Rynjah 

 

 



WP(C). No.26/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

17.06.2015   

 

  

 As prayed for by Mr. V.K.Jindal, learned Sr. counsel 

appearing for the petitioners, list this case on 25-06-2015.  

 

 

 

 

       JUDGE 

 

 

S.Rynjah 

 

 

 

 

 



WP(C). No.32/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

17.06.2015   

 

  

 Under the earlier order of this Court dated 20-05-2015, 

further 4(four) weeks’ time was granted as a last chance to 

respondent No.2 for filing affidavit-in-opposition. Till date, 

respondent No.2 has not filed the affidavit-in-opposition. 

Accordingly, there is no question of giving further chance to 

respondent No.2 for filing affidavit-in-opposition.  

 Issue rule.  

 List this case for final hearing on 01-07-2015.  

 Registry is directed not to accept the affidavit-in-

opposition of respondent No.2 without the permission from 

the Court.  

 

 

 

       JUDGE 

 

 

S.Rynjah 

 



WP(C). No.57/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

17.06.2015   

 

  

 As prayed for by Mr. S.Dey, learned counsel appearing 

for the petitioner, list this case on 01-07-2015.  

 

 

 

 

       JUDGE 

 

 

S.Rynjah 

 

 

 

 

 



WP(C). No.77/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

17.06.2015   

 

  

 Mr. V.G.K.Kynta, learned Sr. counsel, assisted by Mr. 

K.K.Khongjoh, learned counsel appearing for the petitioners 

prays for 2(two) weeks’ time for filing rejoinder affidavit to the 

affidavit-in-opposition filed by the respondents No. 4 and 5.  

 Prayer is granted.  

 As prayed for by learned counsel appearing for the 

respondents No. 1, 2 and 3, further 3(three) weeks’ time is 

granted as a last chance for filing affidavit-in-opposition.  

 List this case on 08-07-2015.  

 

 

 

       JUDGE 

 

 

S.Rynjah 

 

 



WP(C). No.137/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

17.06.2015   

 

  

 Heard Mr. P.T.Sangma, learned counsel appearing for 

the petitioner and also Mr. K.S.Kynjing, learned Sr. counsel, 

assisted by Ms. A.Sinha, learned counsel appearing for the 

respondents No. 1, 2 and 3. 

  

 Issue notice returnable 4(four) weeks. 

 Petitioner is to take steps for service of notice to 

respondent No.4 by registered post with AD.  

 List this case on 15-07-2015.  

 

  

 

 

       JUDGE 

 

 

S.Rynjah 

 

 



WP(C)No.278/2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 

17.06.2015 

 

  There is no interim order. The Recovery Officer of the Bank can 

proceed with the recovery of the outstanding dues against the borrower and 

guarantor and also including the respondent No.4. 

  List this case on 15.07.2015.  

  

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



COM. PET No.5/2013 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 

17.06.2015 

 

  List this case on 15.07.2015. 

  

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



MC (WP(C) No.382/2012 
In WP(C)No.270/2012 

 
BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 
 
17.06.2015 
 

  In view of the order passed today in WP(C) No.270/2012, this misc. 

case also stands disposed of. 

  

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



WP(C)No.270/2012 

 
BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 

17.06.2015 

 

  Mr. S Chakraborty, learned counsel for the petitioner prays for 

allowing to withdraw this writ petition with liberty to file a fresh petition, if so 

advised. 

  Mr. KS Kynjing, learned Advocate General assisted by H 

Kharmih, learned GA appearing for the State respondents has no objection. 

  Accordingly, this writ petition is disposed of on withdrawal with 

liberty to file a fresh petition, if so advised.  

  

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


